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CENTRAL administrative TRIBUNAL
PRINCIPAL BENCH

0,A.NO.876/2004
M.A,NO.742/2004

K-a Delhi, tfiis Che 20th day of April, 2004

ni cV.S, AGGARWAL. CHATF^MAf'!HON oLE SHRI R. K',UPADHVAYA,. member (A)

Ri s hi Pa 1 No. 640 41 14
r/o House No. 137, Gali No, 2,
Rarn Na.gar
Ranker Khe^ra,, Meerut Cantt.

Ma da n a 1 Wo .6404120

Huhalia. iMeerut Cantt

Kedar Bhadur No., 640411
i^/o M 2, Ga nga Na ga r, Me e r- ut

• Da 1c ha n d No, 6 4 0 4 0 8 6
r/o 408, Kali gar hi Sector--Q
Meerut,

Prakash No. 6 4048 98
R/ o 3 I9, p r a ga t i Naaa r
Meerut,

Kri Shan. Pal No. 640411 6
R/o R_. A, Topkahana,
Ne a r Ba d i Ma s 1 i d

^° hagwan Das No. 640 41 17
r/o 45/10 New Mandi
Kaseru Khera
Meerut City.

3= Beni Prasad No.1004
I / o H, hlo., 136, Jawahar Puri
Kanker Xhera. Meerut.

Sukhpal No. 1001
r/o Village Ghat
P. 0, Pa f-ich 1 i, Mee r u t

10, Vi j a y Kuin a r No. 100?
r/o H, No, 31 5, Naqla Battii,
Meerut Cantt.

11- Na ge ndI" a Tewa r i No. 640 124
r/o Marwari Mohalla, Kaseru Khera
Meerut Cantt.

12 - Me he i- ude e n No. 64041 23
r/o Bhachola P.o, Mai thana

13. Br a hrn Pa 1 No. 640 4-1 19
r/ o H, No, Bada 1a Kathvadu P.o, .Si -o] i
Meerut.



Keshar Singh No, 64041 12
r/o l-LWo.120, Diggi Mohalla Kaseru Khera
Wjesr Li t,

15. Anant Rarn No. 64041 is
i-/ o H. No, 115, l< aser u. Kii e a, Mee r- ut

'6- Bedu Mo,6406 394
R/o Rohata Road, Khadauli Road
Meerut,,

1 Balbir No, 6 4041 25
r / o 118„ As hok PLi i- i „ ka nke r Khe r a
Meei-'ut.

• ' Basan t La 1 No, 6 4 0 4 0 9 4
r / o H„No, Sa da i" Ka ba r :l Ba ?a r
Meerut Cantt,

19- Sa nowa i~ No. 6 404097
r/o H,No.202 Handiya Mohalla
Lai Kurti, Meerut Cantt.

D,. K:. Kardam No, 1003
r/o Village Gaza P.O.
Ka z a IT! a b a d Gh u n
Meerut,

2 • Todi Si ngh No. 6 041 15
r,/ o 2H Kas er u Khe r a. Meer ut Can11.

Iqbal No.6404899
r/o Quayuin Nagar, Bioholacolony Tncholi
Meerut.

Bha wa n Cha ndr a Pa tnt No, 640 12g
I" /' o 9 1B,, S" a n t Vi ha , Me e r ut,

Kunwa r Si ngh Ya da v P,No,6 404096
s/o Shri Ganga Saran
R/o R.A,Bazar
Mefei ut Cantt, Applicants

•""'"r the respondent No. 8

fBy Advocate: Shri v.P.S« Tyaqi)

Versus

'I- The Union of India (Throuah Secrei-ary)
Ministry of Defence South Block, New' Delhi

2- The Secretary
Department of Personnel & Train!nn
New Delhi,

Secretary Ministry of Finance
Department of Expenditure
New Delhi.
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The Secretary cum Financial Advisor
Ministry of Defence (Finance Division)
New D(5lhi„

The Director General (Supply and Transport)
QMb s Branch AHQ DHQ P.O.
New Delhi.

'5- The Adjutant General
General Staff tiranch (civ)
AHQ DHQ P.O. New Delhi.

7- The CGDA
West Blcok - V
R' K, Puram
New Delhi..

The Commanding Officer
40. Supply Coy ASC, Type D'
Meerut cantt. ' ' Respondents

Q R D E R (Oral)

J us t i c e V, S „ Agga r- wa1-

M.A,. 742/?fln4

M.A. is allowed subject to lust exceptions,

Filing of the joint application is permitted,

Qj.,4:.J.76/20O4

ov virtue of the present application, the

licants assail the order of 17,3.2004. It reads;

"1. With reference to Order dated m pec
2003 of CAT (PB),., New Delhi In OA
No.2931/2003, i t i s s ta t ed t ha t t he ca se
has peen considered in detail in accordance
With ^tne relevant rules, instructions and
Tudi c i a1 pr onouncerne r11 on t he s ubi eo t.

matter regardinq arant of ACP to
the labourers of ASC was examined in
consultation with Min, of Def & DOP .a T.,
who have given the ruling that since
labourers of ASC are not authorised on the
Pt / Wfr of t he urii t s „ no cas e of acute
stagnation can be made out in their case
and as such, they are not e]iaihle "for
grant of ACP.



- <'

A case for authorisation of labourers
on PE/WE of the units is under acrivP
consideration of the Govt. The case for
grant of ACP to the labourers will be taken
up again after the labourers are authorised
on the PE/WE of the units,"

i'. Perusal of the same clearly shows that a final

decision in this regard has not been taken. The case

of authorisation of persons like the applicants on

i.e. the Peace Establishment and W,E. i.e.

War Establishment is under active consideration.

Keeping in view the said fact, c^s for the

present, the petition must be stated to be premature.

Therefore, we dismiss it as such leaving it to the

cipplicaiits to raise all legal and factual ple^as

available in law including one regarding which no

opinion is being expressed, when a final order is

Dassed.

. K„lJ

Member (A)

/dkm/

^2l|̂ {Upadhyaya) (V.S. Aggarwal)
Chairman


